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W » M »W w  ef O m n *  u d  In- 
d*toy <**• MomiJI D («l): Detaila 
of the scheme are liven below:—
rw date of 500 powerioomi

•  R»-1, too/- R». 8,00,000

Financing the share capital 
of las weavers to be enrol
led in * Co-operative 
Socfery @  Ri. S7i. Rs. 10.938

Working capital for 500 
powerkxxnt 9  R 1.1,000/-. Rs. 5,00,000

One Training-cun>-Dcmons- 
tration Centre. Rs. 60,000

Training of six persons at 
Tcsmaco. Rs. 4,000

Small Scale Production Centre
’ Shri D. C. Sharma:IMS. Shri Daljh Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

(i>) the location of the proposed 
SlL*all Scale Production Centre in 
Punjab; and

(b) the particulars of the work pro
posed to be undertaken?

The Minister of Commerce and In
dustry (Shri Morarjl Deaai): (a) It
has been tentatively decided to 
establish the proposed production 
Centre at Ludhiana.

(b) The proposal is to manufacture 
forgings required by the Railways 
such as those for locomotives and 
wagons etc. A few articles that are 
intended to be manufactured at this 
production centre are cutters, Tiebars, 
Spanners, small hand and precision 
tools etc.

Textile Factories

INS. Shri D. C. Sharma: Will the 
Minister of Oeatmvee and Indnstry 
be ploeinri to state:

(a) the names of Textile Factories 
Wfeoae aflairs were investigated dur- 
lag tbs Us| tour year*; and

(b) whether the reports of these in
vestigations together with the action 
taken by Government thereon would 
be laid on the Table of the Sabha?

The MtnletaT of Commerce and I»- 
dustry (Shri MonrJI Desai): (a) Full 
investigation under Section 18 of the 
Industries (Development and Regula
tion) Act, 1961 has been made only 
in the case of one textile mill, namely 
Messrs. India United Mills, Bombay. 
In addition, eight more textile mills 
have recently been brought under 
investigation. The investigation of 
these mills is in progress.

(b) The reports are confidential. -

Ambar Charkha
1844. Shri D. C. Sharma: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether the Central Govern
ment are aware that the Uttar Pradesh 
Government have introduced Ambar 
Charkha in selected jails in order to 
make the jails self-sufficient in doth;

(b) whether the Central Govern
ment have received any report from 
the State Government about the 
working of the scheme;

(c) if so, whether the report has 
been examined; and

(d) whether Government contem
plate suggesting to the other State 
Governments to introduce the Ambar 
Charkha in their jails?

The Minister of Commerce and In
dustry (Shri Morarjl D en i): (a)
Yes, Sir. The Government of Uttar 
Pradesh have accorded sanction to the 
introduction of the Ambar Charkhas 
in four jails of the State, viz. the 
Central Prisons at Varanasi, Fateh- 
garh and Naini, and the District Jail 
at Meerut, at a cost not wwwHbi 
Rs. 7,000/- (non-recurring) pnd 
Bs. 11,000 (recurring) during the cur
rent financial year.

(b ) No. Sanction was accorded in 
November, 1987 only.




